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The term o! tne Board shall be for
a period ¢f fwo years, unless agieed
to by the members of the Board to
terminate earlier, Among the impor-
tant functisns of this Board are the
following:-

(a) To ens.are co-crdination of bil-
let supplies to the re-rollers 11nm
main :tee] producers for export pur-
poses,

(b) To evoive a sctheme of freight
equalisation for movement of finish-
ed products of rounds from the re-
roller to the export ports.

ic) To evolve a scheme for ocean
freight equalisation to take care of
the exports from the West Coast as
well as the East Coast Ports.

(d) To help impiement a market
strategy for achieving the export tar-
gel and to ensure production by the
re-rollers 1o the specification ard
sizes requ red by the export :noarket

Parties Prosecuted for not paying
Arrears of P. F,

1485. SHRI L. L. KAPOOR: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
siate:

(a) the names and addresses of
parties against whom criminal pro-
secutions have been initiated for not
paying the arrears of provident funds
of employees and which are pending
before the courts; and

(b) the amount and period of
arrears and the dates of initiation of
prosecution in law courts in cach
case?

THE MINISTER OF STATE IN THE
MINISTRY OF LABUUR AND
PARLIAMENTARY AFFAIRS {DR.
RAM KRIPAL SINHA): (a) and (k).
The requisite information is being col-
lected and w:1l te laid on the Table
of the Sabha in due course.

Re. Question ' 218
of Privilege

Price of Cold Rolled and Hot Bolled
Steel Sheets in U.S. Market

1486, DR. V, A. SEYID MUHAM-
MAD: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the cold rolled and hot
rolleqd steel sheets are priced at dol-
lars 333 and 268 a ton respectively
in the U.S., Market; and

(b) whether the cold rolled and hot
rolled steel sheets were sold to
Hindustan Metals at dollars 208 and
157 respectively per ton?

THE MINISTYR  OF STEEL. AND
MINES (SIRi B1JU PATNAIK): (2)
U.S. home market prices are not
known. According to American Metal
Market Bulletin of February 13, 1978
the current prices of hot rolled sheets
is US dollar 295 and cold rolled sheets
US dollar 352 per M./tonne. These
prices are FOB most Mid Western
Mills,

(b) No. Sir.

12 hrs.

RE: PRIVILEGE MOTION AGAINST
SHRIMATI INDIRA GANDHI

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have given notice
of a privilege motion under rule 315.

MR. SPEAKXER: It is an urgenl mat-
ter I know.

SHRI JYOTIRMOY BOSU: It is
absolutely obligatory according to
Direct'on of the Speaker.

MR. SPEAKER: It is obligatory to
come here. But I have not been able

to read the report.

SHRI JYOTIRMNY BOSU: Let me
read the motion. 1 have said that
under rule 315 I have given nctice of
the motion noted below ard I alsc
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seek priority as provided for under
rule 316.

“Whereas the Committee ol Pri-
vilages of Lok Sabha, in their Second
Report, Presented to the House on
1st March, 1978 (that is, yesterday),
feeling no: fuily satisfied by the ex-
planation of Sinat. indira Gandhi,
have come to the conclusion that the
remarks mud: in her Piesg Stitement
issued on 15th July, 16i7 -cust as-
persions and attrivute motives tend-
ing to unde:mvine. the dignity and
authority of Parlianent” angd thus
“amount to Lreach of privilege and
contempt of the House™ and that
she “attribated mat:ves 10 the Home
Minister” a Member of the House.

This F.ouse do 1esolve that tE
recommendition  cof the Commiliee
stands modifizd to the effect that
Smt, Indira Candhi pe kiougat t=
the bar of the House and repriman-
ded the Speaker in full view of the
House.”

o IqqA  (TEfqAT) o wTAAIG
weqq wEEE, T Fmee oqfig &g
& WEATT &7 57 i7 F9AT § A7 I
qQF TG FZAT AT E |

ATAAIT wexey wgrza, 99 faoaify-
w1 gfafa 7 ad-wenfa @ gn a@ =
fadtg & frra e gfevr it & mreona
g qal A & fagg oA T FgT 8, AT
g7 & Y7 9T afvor & fawg &, @t
fax @tar Taw sz g fw gl

WY ¥ in the eyes of the House

7g <7 #fwz f5aT & She should be
brought before the House.

MR. SPEAKER: I have not calle] you
....(Interruptions), The report had
been gsubmitted yesterday. He has
priority inder the rule to move the
motion. But I had no occasion to go
into the matter. It is a very impor-
tant matter anl therefore I t£hall look
into the matter end....
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Wl WA qg A AT AW
NRTE § @ § " difoa

MR. SPEAKER: I will,gtrictly fol-
low the rule,

SHRI K, LAKKAPPA (Tumkur):
On this issue my hon. friend has mov-
ed this motion. Most of the Members
who have s:rved on that Commitiee.
four Mempers have gven a dissenting
note that she had committed breach
of privilege. In fact Shri Charen Singh
the Home Muns‘er hud  cominitted
breach of privilege....

SHRI JYOTIRMOY BOSU: What are
you allowing the speech for? what
rules is he speaking....(Interrup-
tions)

st Iuew
9T AT §

. aTrgqT F N7 9%

MR. SPEAKER: Flease resume your
seats. I am on my legs. The report
is in the hands of Parliament; I have

no control over it. Over one thing
I have control. I have not read the
report yet. Until I read the report

and give my decision it will not be
possible for me to allow a debate,
though a debate has to be allowed
urgently, Rules provide that prionty
should be given.

st IURA ;. FAST FT FTFATET DY
T H W@ qFT Q1 Tyaewr g

SHRI JYOTIRM(OY BOSU: It is more
than priority.

MR. SPEAKER: ! =hall go through
the report and give my decision to-
morrow.

SHR] JYOTIRMOY BOSU: 1 want
to make a submissiin because it is &
matter of privilege.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): I want to know whether the
report has been placed cn the Table of
the House.
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How is jt that the Member has given
some portion of the Report?

MR. SPEAKER: It has been placed
on the Table of the House.

SHRI K. 1 AKKAPPA: It is rot g full
report. What you have said is cor-
rect.

SHRI JYOTIRMOY BOSU: 1 shall
be falling in my duty if I do not point
out to you tha! postponirg this mat-
ter iz not quite within tae rigat of
the Chair. I will quote the Rule.

Rule 315 says:

“{l) Aller the report hus been
presenied, the Chairman or any mem-
ber of the Committee vr any cther
member-—as I am here-——may maove
that the rejor. lLe taken into con-
sideradon  whereupon the Sjcaxer
may put the question to the Heouse.

(2) Befo.e putiing the guestion to
the tou:e the Speaker may permi
a debute on the metion, not exceed-
ing half an hour n dutation .and
such deia.¢ shuly not refer to the de-
tails of Llhe report fuither then i
necessary 1 ni.ke out a cuse for the
consideration of the report by the
Houge,

(3) Al‘er the mction mare under
sub-rule .1 is agreed to, tne Chair-
man or any member of the commit-
tee or any other Mlember as the
case mMuyy be muay move thar inpe
House agrees or disagrecs or agrees
with amenliwvents, with the 1ecom-
mendatisns contained in (he report.”

Rule 818 is now obligatory and man-
datory as far as you are concerned,
Rule 316 says:

“A motiop that the report of the
Commitiee be taken into considera-
tion shall be accorced the priorily
assigned to a matter of privilege
under sub-rule (1) of rule 225, un-
less there has been undue delay in
bringing it forward:"”

which does nct apply in this case, Now
You know what Rule 222 says. Under
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Direction 2, in the order of priority,
the place tor a question involving
breach of privilese is si¥, Thesefore,
it cannot reanv Le postpored. If you
so desire, I shall wait till tomorrow
and then we shall have a debate con
this.

MR. SPEAKER: Mr Bcsu has said
two things. One, I have po power.
There is some difficulty about the
nature of the motion that you haye
given. That is why I wanted to con-
sider it. I may tel] you, Rule 315
merely say—] have gone through it
before coming—

“After the report has been presen-
ted, the Chairman or any member of
the Commitiz¢ cr any other member
may move that the reporl be taken
into consideravon. .. "

All the motion that he can give 15 that
the report be taken into consideration;
no such notice has been given by yon.
You have givea.

(Interruptions)

After the motion 1s rnoved, you may
move the amzn:iments. There is no diffi-
culty. For the first motion you have
to give notice  That 15 why I wanted
time till tomorrow for consideration.

SHRI JOTIRMOY BOSU): I have
done whatver is reywired under the
Rules and under the Directions.

MR. SPEAKER: I will go into the
matter and the matter will be consi-
dered tomorrow.

SHRI JYOTIRMOY BOSU:

Thank you, Sir.

At wrg AT e (YY) -
7z Rq? awt 3541 F1 FHE 741 TG
FaE g ?

MR. SPEAKFR: Shastriji, it has al-
ready been made availeble.

SHRI JYOTIRMOY BOSU: Let the
motion be circulated amongst Member
because it is a serious matter. It is’
one of the wunprecedentd cases,
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Mr, Speaker, Sir, I would like you to
kindly observe that the motion will
be circulated amongst the Members.

MR. SPEAKER: Yes, let the mot.on
be circulated .

SHRI K. LAKKAPPA: One po:nt,
Sir. Without being circulated to ‘he
Members, publicity has been given
yesterday regarding this privilege
matter. How can such a publicity be
given?

MR. SPEAKER: It will be circulated.
No debate today.
on the Table,

Now. Parers l.aid

12.08-1/2 hrs,
PAPER LAID ON THE TABLE

PREVENTION oF FoOD ADULTERATION
(1sT AMENDMENT) RuULEs, 1978
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RE: REPORT OF INQUIRY COMMI-
TTEE ON THE TREATMENT OP
SHRI JAYA PRAKASH NARAYAN

SHRI KRISHAN KANT (Chandi-
garh): Because the Health Minister
is here, 1 would like to*raise this
matter, so that we may not raise it
again. A report of the Enquiry Com-
mittee on Shri Jaya Prakash Nara-
van's treatment in jail has been sub-
mitted—it has come in the press, I
would like to know from the hon.
Minister as to when he is going to lay
that report on the Table of the House
so that it can be discussed.

MR. SPEAKER: Mr. Minister, are
you in a position to say about that?
e g of@r w:a@m anr
(i qw Armam) o owega WEHE,
@ §97 ®f §1q g1 A4 freeoo 77 fam
ar | g ag g fEa var w4 ®
geifead foqe gu fodr 2 1 @leq az
fearg wafem 21 7z fa g7 fal
i 2\ 3q fOE &0 g9 =3 ¥ 2
¢, gar fegEaz dr =3 F7 @
feqrz sredY 2 1 IAFT T Fq T AR
a7 93 s quar q fE fAE
ST & T 9T @ 3 A AT @ &
ot |
SHRI SHYAMNANDAN MISHRA
(Begusarai): The interim report is in
the nature of an order delivered by
the court. The full judgment is
delivered later. The text might come
later, but the decision is not going to
change in the final report, The view
teken by the committee is not going
to change in the final report. So, the

House must be apprised of the find-
ings of tl e commission.

MR. SPEAKER: The Department
must have some time to study.

SHRI KRISHAN KANT: You may
give time to the department, But next
week it must be put before the House.



